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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 19643/2025

ARNAV SINGH & ANR. ... Petitioners
Through:  Petitioners in person.

VErsus

GOVT OF NCT OF DELHI & ORS. ... Respondents

Through:  Mr. Arjun Mahajan, SC with Mr,
Apoorv  Upamanyu, Mr. Harsh
Vashisht, Advs. for DDA
Ms. Manisha Agrawal Narain, CGSC
with Ms. Aditi Singh, GP and Mr. N.
Jain, Advs. for R-3 and 5
Mr. Pramod Gupta and Ms. Himanshi,
Ms. Jessica Khera, Ms. Yogita, Advs.
for R-4
Mr. Siddhant Nath, , S.C., MCD with
Mr. B. Makhija, Mr. Amaan Khan,
Advs. with Mr. M. Naeim, AE, MCD

CORAM:
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE TUSHAR RAO GEDELA

ORDER
% 24.12.2025

1. Heard learned counsel representing the parties.

2. By instituting this public interest litigation petition, a prayer has been
made to conduct an inspection of the multi-storey buildings in and around
Majnu Ka Tila and New Aruna Nagar, Delhi, which according to the
petitioners are being used for commercial purposes such as running cafes and
restaurants and further to take appropriate action against the buildings and
establishments, which are found to be operating without sanctioned building
plans.
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3. Another direction which has been sought in the writ petition is that the
Municipal Corporation of Delhi and Delhi Fire Services be directed to enforce
the National Building Code and applicable fire safety measures in the said
areas to ensure that the action which may be required may also be taken.

4, Learned counsel representing the Delhi Development Authority, on
instruction, has informed that on the basis of this public interest litigation
petition, a suo motu complaint has been registered at the portal of Special
Task Force bearing Reference ID No.SNS202512245P. A screenshot has been
tendered by learned counsel for the Delhi Development Authority/Special
Task Force, which is taken on record.

5. In view of the facts that a suo motu complaint has already been
registered by the Delhi Development Authority/Special Task Force, we
dispose of this public interest litigation petition with a direction to the
concerned authorities to take appropriate action, which may be warranted
under law after examining the grievances raised in this public interest
litigation petition. The decision and action as may be warranted under law on
the complaint, which has been registered by the Delhi Development
Authority/Special Task Force shall be taken with expedition.

6. The public interest litigation petition stands disposed of in the aforesaid

terms.

DEVENDRA KUMAR UPADHYAYA, CJ

TUSHAR RAO GEDELA, J
DECEMBER 24, 2025/
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